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The following Bill was passed by the Haryana Vidhan Sabha :-
A

Bu,r,

funher to amend the Haryana School Education Act, 1995.

Be it enacted by the L,egislaur€ of the State of Haryana in the Seventy-fourth

Year ofthe Republic of India as follows:-

1. This Act may be called the Haryana School Education (Amendmeni)

Act"2023.

2. In section 2 of the Haryana School EducationAct, 1995 (hereinafter called
the principalAct),-

(0 clauses O) and (c) shall be omitrcd; and

(O ite,m (ii) of clause (d) shall be omitted.

3. Section 6 of the principal Act shall be omitted.

4 . Subsections ( I ) and (2) of section 7 of the principal Act shall be omitted.

5. Sections 8, 9, l0 and I I of the principal Act shall be omitted.

6. Sub.sections ( I ) and (2) of section I 6 of the principal Act shall bc omitted.

7 . For seotion l7 of the prinobal Aot the following section shall be substiute4
nmely-

"17. School funds.- (l) In every recognized school, there shall be a

fimd, to be called the School Fund which shall include the following:-

(a) fee;

O) any charges and paynrent urhich may b€ realised by the school
for other specified purposes; and

(c) any other contributions, endowments, giffs and the like.
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8) (a) Inoome do_rived by recognised school by way of fees shall
be utilised only for such educational purposes, uN may be
prescribed; and

- o) charges and pa)4nents realised and a, other contributions,
endouments and giftsreceived bythe schoor shall beut,ised
only.for-t!9 specific purpose forwhich they were re6lised or
rcceived. The unspecified gifts shan also be used for academic
purpose.

(3) The Managing committee of every recognised schoor shail file
every year with the Director such dury audited nnanciat and other retums
as may be prescribed and every such return shall be audited by ,;;;
authority, as may be prescribed.".

t' .In sub-section (r) of section lg of the principal Act, the word ..aided,' shall
be omitted.

9' clause (a) of zub-section (4) of section 2l of the principal Act shafl beomitted.

10. In sub-section (2) of section 24 of the principalAct,_

(0 clause (k) shall be omitted; and

(o in clause (p): 
-for 

the words .by an aided school,,, the words .ty 
a

school', shall be substituted.

Chandigarh:
The 3lstMarch,2023. RK.NA}IDAL,

Secretary.
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